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58  Governor General's
the progress of the Governor General;
but perhaps that was unnecessary ; for
uo one could doubt $he expediency of
the Governor General, vested with full
powers of the Governor Genersl in
Council, being on the spot to support
the Military Authorities in the great
operations which were about to be un-
dertaken,

All these considerations were of a tem-
porary character, and he thersfore pro-
posed that the duration of the Bill
should not exceed six months. The
Governor-General hoped to be able to
return. in considerably less time; but
as it was impossible to foresee procisely
what might occur in these unsettled
times, he thought it would be prudent
%o fix six monthe as the period during
which the Bill should have effect.

With these observations, he should
move that the Standing Orders be sus.
pended, to enable him to carvy the Bill
through all its stages forthwith.

Mz. PEACOCK seconded the Mo-
tion, which was then carried.

‘Trx VICE-PRESIDENT thenmoved
the first reading of the Bill.

The Bill was read a first time.

Tus VICE-PRESIDENT moved
that the Bill be now rend a second time,

Mzn. LEGEYT asked, if it was not the
intention of the Bill o except the
power of making Laws ?

Tar VICE-PRESIDENT said, na
auch exception was expressly made in
the last Act passed by the Council for
the absence of the Governor Generul
from the Supreme Counecil. The assent
of the Governor General would be neces-
sary to every Law, but the power of
making Laws would remain in the
Legislative Council.

Mzr. PEACOCK said, under the
Chauter, the Legislative Council might
sathorize the Governor General ulone
to exercise all the executive powers
which might be exercised by the Gover-
nor General in Council, but it clearly
could not authorize him to make Laws
and Regulations.

Tug CHIEF JUSTICE said, the
exception of the power to make Laws

and Regulations appeared in Acts. simi-
Iar to this passed between 1834 and
1838, but had been omitted from the
Act passed in the latfer year. That
omission was probably in consequence
of the existence of the Legislative

The Vice-President
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Council as a distinct. body from the
Supreme Couneil. He was reminded by
the Honorable Blember for Madrus,
however, that the question had been
considered and solemnly decided by the
Council in connoction with the Act of
1855; and it would be advisable to refer
to the record of the proceedings.

Tus VICE-PRESIDENT read the
report referred to.

Me. LxGEYT said, he was not present
at the debate of which the Report had
been just read. Huving heard the Re-

| port, be should move no amendment in

the Bill before the Council.

The Motion for the second reading
was then put and carried, and the Bill
rend & second time,

Toe VICE-PRESIDENT moved
that the Counecil rerolve itself into a
Committee upon the Bill.

)greed to.

The Bill, passed $hrough: Committee
without arendment.

'Fhe Councit having resumed its sit-
ting. the Bill was reported.

Tue VICE-PRESIDENT moved
that General Low be requested to carry
the Bill to the Governur General for
his assent.

Agreed to. )

Tnz VICE-PRESIDENT moved
that the Council adjouru tor a few mi-
unbes. :

Agreed to. -

The Council resumed its sitting pur.
sunnt to adjournment,

GENERAL LOW reported that the
Governor General hnd given his assens
to the Hill.

“*The Council adjourned.

—

Saturday, January 30, 1838,
PrESENT:

The Hon'ble J. A. Dorin, Vice- President,
in the Chair,

Hon, the Chief Justice, | P. W. LeGeyt, Esq.,
Hon, Major General J. | E. Currie, Beq.,

ow, Hon. 8irA W, luller,
Hon. B. Peacock,

and
D. Eliott, Esq., H.B Harington,Eaq.

The following Messages from the
Governor-General were brought by Ge-
ueral Low aud read :—
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MIESSAGE No. 126,

The Governor-General informs the
Legislative Council that he has given
his assent to the Bill which was passed
by them on the 23rd January 1838,
entitled “ A Bill for the punishment of
certain offenders who have escaped from
Jail, and of persons who shall know-
ingly harbuur such offenders.”

By order of the Right Honorable the
Governor-General.

CECIL BEADON,
Secy. to the Govt, of India.
Forr WILLIAM, }
The 29tk Jan., 1858,

IMPRESSMENT OF LABORERS, &e.
MESSAGE No. 127.

The Governor-General informs the
Legislative Council that he has given
his assent to the Bill which was passed
by them on the 28rd January 1868,
entitled *“ A Bill to authorize the im-
pressment of artisans and laborers for
the ercction of Buildings for the Euro-
pean Troops in lndia, and for works

poses.”
By Order of the Right Honorable

the Governor-General.
CECIL BEADON,

Secy. to the Govt. of India.
Fonr WiLLiam,
The 29tk Jan., 1858.

PORT-DUES (FORT S8r. GEORGE).

Mnu. ELIOTT postponed the present-
ation of the Report of the Select Com-
mittee on the Bill *“for the levy of
Port-dues and fees at Ports within the
Presidency of Fort 8t, George.”

CONCEALMENT OF GOVERNMENT
PROPERTY.

reading of a Bill * for the punishment of
persons who knowingly receive or con-
ceal srms or other property belonging
to. the East India Company.” i
the rebellion, he said, a large quantity

of arms and other property belonging |

to Government had been taken away |
" ‘Town and Island of Bombay and Cola-

by the mutinous Sepoys and others,

[Ja¥vary 80, 1858.]

During [

Waterwworks Bill. 68
and it was neocessary to provide for the
punishment of all persous who should
be found to be knowingly in possession
of any such arms or property. As the
law stood at present, where uny person
purchased or received plundered or
stolen property knowing it to have
been obtained in the perpetration of
robbery by open violence, or of theft,
accompanied by certain aggravating
circumstances described in the Regula-
tion, the Magistrate might commit
him for trial before the Sessions Court,
and the Sessions Court had the power
to sentence him—formerly, to fourteen
years' imprisonment and corporal pun-
ishment—at present, to fourteen years’
imprisonment and two years’ additional
imprisonment in lieu of corporal pun-
ishment. In cases in which tge amount
of the stolen property knowingly receiv-
od exceeded thy value of three hundred .
Rupees, the Magistrate was also bound
to commit the reesiver for trial before
the Sessions Court. In other cuses, the
Magistrate had_ himself the power to
try and punish receivers by imprison-
ment for a term not exceeding two years.
Wherever arms, horses, or other pro-
perty of that description belonging to

| Goverument had been taken away by

tl ired for ~Milita ure | .
By reqi TP i mutineers or rebels, persons coming

into possession of the property must
know, or at leust have good reason to

 believe, that the property had been
[ obtained in that way. He had, there-
 fore, thought it right by this Bill to.
- authorize the punishment of such per-

sons by transportation for life, or im-
prisonment for a term not exceeding
fourteen years.

In order to avoid the mecessity of
committing offenders of this cluss to
the Sessious Judge, he hud also provid-
ed that they might be tried by a
Special Commissioner appointed under
Act XIV of 1857, and in cases in which
a case was committed to and tried be-
fore a Sessions Court, the sentence was

" to be final.
Mrn. PEACOCK moved the first |

The Bill was read & first time.
BOMBAY WATER-WORKS,

Mgz. LEGEYT moved that the Bill
“to giva effuet toan agreement between
the Government of Bombay and Her
Majesty’s Justices of the Peace for the



59 " Recovery of
ba in relation to certain water-works in
the slands of Salsette and Bombay” be
now read a second time.

Mz. ELIOTT said, he begged the
Honorable Member for Bombay would
postpone the second reading of this Bill,
in consideration of the short time for
which the papers connected with it had
been in circulation. The Bill was a
short one; but it referred to a great
controversy, the merits of which it was
difficult to arrive at without a eareful
study of the correspondencs relating to
it.

Mz, CURRIE said, the Bill had an
immediate connection with the Bill for
levying municipal taxes in Bombay. In
fact, it was dependent on it. Perhaps,
it might be as well to read the Billa
second time to-day, and refer it to the
Select Committee on the Municipal Bill,
with instructions to make a special Re-
port upon it previous to publication.

Mn. LEGEYT said, he thought the
suggestion of the Honorable Member for
Bengal a very good one. It was a sug-
gestion which he had intended himself
to make, Perhaps this Bill could hard-
ly be said to be dependent on the Muni-
cipal Bill. The object of the Bombay
Government was to have it passed in-
dependently of that Bill, and to let it
remain standing in case the funds pro-
poeed to Le raised under the Municipal
Bill should fall short. But that and
all other circumstances connected with
the measure could Le considered and
made clear by the Select Cornmittee on
the Municipal Bill,

The Motion for the second reading
was then carried, and the Bill read a
second time,

CONFISCATION OF VILLAGES, &o.

The Order of the Day being read for
the second reading of the Bill*to au.
thorize the confiscation of, or the im-
position of fines on, Villages and other
places for offtnces committed by the
Inhabitants’’ —

Mn. PEACOCK =aid, it had been
his intention to move the second read-
ing of the Bill this day, and, after the
rugpension of the Standing Orders,
to reler it to a Select Committee with
instructions to report upon it before
the usunl time; but as he believed the

Bill had been circulated only yesterday,
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and his Honorable friend opposite (Mr.
Eliott) wished to have further time to
consider it, he would postpone his
Motion until next Saturday.

Mz, PEACOCK gave notice that he
would, on Saturday next, move that the
Standing Orders be suspended to enable
the Select Committee to whom the
ubove Bill might be reforred, to present
their Report before the expiration of the
period -prescribed by Standing Order
No. LXIX.

MUNICIPAL ASSESSMENT
OF CALCUTTA, AND HO

SUBURBS
RAH).

Mn. COURRIE moved that the Coun-
cil resolve itself into a Committee on the
Bill “ for raising Funds for making and
repairing Roads in the Suburbs of Cal-
cutta and the Station of Howrah ;" and
that the Committee be instructed to
consider it in the amended form in which
the Select Committee had recommended
it to be passed.”

Agreed to,

The Bill passed through the Commit-
tee without any amendment, and, the
Couxecil having resumed its sitting, was
reported.

BOMBAY WATER-WORKS.
Mz, LEGEYT moved that the Bil

“to give effect to an agreement be
tween the Government of Bombay and
Her Majesty's Justices of the Peace for
the Town and Island of Bombay and
Colaba in relation to certain Water-
works in the Islands of Salsette and
Bombay” be referred to a Selestt Com-
mittee consisting of Mr. Eliott, Mr.
Currie, Sir Arthur Buller, and the Mover,
with an instruction to submit a preli-
minary Report on the Bill previously to
its publication in the Caleutta Gazette.

Agreed to.
RECOVERY OF RENTS (BENGAL).

Mr. CURRIE moved that a commu-
nication received by him from the Go-
vernment of Bengal be laid upon the
table and referred to the Select Com-
mittee on the Bill “to amend the law
relating to the recovery of Rent in the
Presidency of Fort William in Bengal.”

Agreed to.

The Couneil adjourned.






